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rates of income-tax with certain 
modifications and the existing rates of 
annuity deposits and to provide for the 
continuance of certain commitments under 
the General Agreement on Tariffs and 
Trade and the discontinuance of the duty on 
salt for the said year, as passed by the Lok 
Sabha. be taken into consideration." 

This short Bill merely seeks to continue the 
existing tax structure for the financial year 
1967-6u, subject to certain modifications in 
relation to income-tax and a's° to continue the 
existing rates of annuity deposits required to 
be made under the Income-tax Act. I do not, 
therefore, propose to take the time of the 
House in discussing the details of the tax rates 
and annuity deposits. I would only refer to the 
two main features of the Bill. 

The first of these features relates to the  tax  
rebates   granted   under     the annual Finance 
Acts,  as  part  of the schemes for  providing  
special incentives for promotion of exports 
which were in operation prior to the devalu-
ation of the  rupee.      These    rebates which 
are available to assessees other than  foreign     
companies,     comprise, firstly, a rebate of 10 
per cent of the tax attributable to the export 
profits and secondly, in the case of manufac-
turers of special commodities, an additional 
rebate of tax, calculated at the average rate of 
tax, on 2 per cent of the sale proceeds of the 
articles manufactured   and   exported   by   
them   or sold by them to an exporter in India. 
With the devaluation of the rupee in June  last,  
the justification for continuing   these   special   
incentives      ha3 ceased to exist.    At the time 
of    the devaluation of the rupee, Government 
had announced the discontinuance    of the 
various export promotion schemes and  
incentives  in  force  prior  to  the date   of   
devaluation.     In   conformity with this policy, 
the Bill seeks to provide for the continuance of 
the    tax rebates  in relation  to  exports     only 

with reference to exports or sales to exporters 
made before the date of devaluation and not 
with reference o exports  or sales  made 
thereafter. 

The other feature    relates    to    the 
provision in the Finance Act of  1 for the levy of 
an additional incot tax on domestic companies 
of certa  i categories with reference to their d 
tributions of equity dividends in excess of  10 
per cent of the    paid-up equity  capital.    This  
tax  is   leviable on  domestic companies     other     
than those which are required compulsori-ly to  
distribute  dividends up to   '< statutory  
percentage   of  their   distributable income.    
The    provisions    in the Bill for the levy of this 
tax are, in substance, the same as in the Finance  
Act  of  1966.    Thus,   under  the Finance Act 
of 1966, as also under the Bill, the additional tax 
is to be calculated at the rate of 7|   per   cent on 
the company's total income to the ex tent of the 
relevant amount of distributions of dividends by 
it. The relevant     amount    of    distributions 
dividends   comprise,   in   both   cases, firstly, 
the amount of equity dividend.'; distributed   by   
the   company   in   the preceding year on which 
the tax at 7i per cent was chargeable but could   . 
not be charged due to insufficiency of the  total   
income  with   reference  to which the liability to 
this tax is measured,  and,  secondly,  the  
amount of equity   dividends   distributed   
during the relevant accounting year in excess of 
10 per cent of the company's paid-up capital. 

I would take this opportunity to refer to the 
statement made in this House on November 
21, 1966, on behalf of the then Finance 
Minister, announcing certain measures for 
providing income-tax relief to industry in 
consequence of devaluation of the rupee. The 
main relief announced by him was that where 
capital plant and machinery was imported by 
industry from abroad before the date of de-
valuation on deferred payment terms or 
against foreign loans, the cost of suph assets 
would be allowed to be written-up by the 
amount of the addi- 
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tional rupee liability incurred by industry in 
paying the instalments of the cost or the 
foreign loans, and depreciation, but not 
development rebate, would be allowed with 
reference to the cost so written-up. He had 
further stated that to implement7 this and 
other ancillary measures announced by him, 
Government would be sponsoring the 
necessary amendments to the Income-tax Act 
at the next suitable opportunity. 

I would like to mention that we fully 
endorse the measures outlined by the then 
Finance Minister in his statement. We have 
not included in this Bill the amendments to 
the Income-tax Act necessary to implement 
these measures as the Bill is limited in its 
scope to the continuance of the existing tax 
structure and the time at the disposal of the 
House to consider its provisions is also 
limited. We propose tp introduce these 
amendments through the main Finance Bill 
for this year. I may add that on the passage of 
the main Finance Bill into' law, those 
amendments would be effective for and from 
the assessment year 1967-68 and would, thus, 
cover income-earned during the accounting 
period in which devaluation took place. 

I trust that the proposals in this Bill will 
receive the unanimous approval of this 
House. 

Sir, I move. 

The  question  was  proposed. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Sir, the Finance Bill as placed before us and as 
said by the Minister in moving it is more or 
less a continuance of what has been going on. 
As I said on a previous occasion we have had 
twenty years of a "Blue Beard" who could not 
stand the Finance Minister very long. Two or 
three years' period was the most. When I said 
it on one occasion, the Finance Minister was 
the same person who was then the Finance 
Minister and he protested     very     loudly,     
but    the 

Kamaraj Plan got him out very soon. So what 
I had said happened to come true again. 
Though we are perhaps still not under the 
influence of that "Blue Beard" of finance, at 
least the hangover  of that  seems  to  
continue. 

Several Members on both sides spoke 
pointing out that it was necessary to cut waste, 
to save, and to give some relief to people 
because of the prevailing conditions and the 
high prices. But it seems we will not learn 
even from the example of countries that have 
invigorated their economy by drastic cutting 
down of taxes. I was expecting something like 
that from the Finance Minister. It seems the 
same merry-go-round will continue. Sir, this 
reminds me of what my doctor told me the 
other day. We fall ill and we call the doctor. 
The doctor will write a prescription. The 
doctor must live, and the doctor writes a 
prescription because the chemist must live, 
and we will go and buy the medicine from the 
chemist because the chemist must live, but the 
patient will not drink the medicine because the 
patient must also live. That is what is 
happening to us. We must discuss the Finance 
Bill in Parliament because Parliament must 
carry on. We must say that taxes must be cut 
down and all'these things must be done, but 
this will not be done by the Finance Minister 
because the Government machinery—and 
how top-heavy it is everyone realises—must 
continue. Also side by side the Nehru sector 
of public industries must go on, all of them 
losing lots of money. The steel plants which 
are supposed to give us profit are making that 
much of loss even today after ten years; they 
must continue, because on the same ana_ logy 
of what the doctor said the Parliament and the 
Public Accounts Committee must go on, and 
the Finance Minister will not take notice of 
what we say, will not reduce the taxes because 
the same merry-go-round must continue, and 
in this merry-go-round the people must be 
crushed under the groaning burden of 
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We have reached a limit that has no parallel 
in the whole of the world today. There is no 
country in the world where they have such a 
high rate of taxation, and yet we are amongst 
the poorest countries in the world. How do we 
reconcile this? 

Sir, the new    Members of the Lok Sabha 
arrived and after so many years of planning 
and building houses there is no 
accommodation for them. Mem-oers of 
Parliament were rightly indignant about those 
glorified pigeonholes that  go by     the name of 
the Vithalbhai    Patel Hostel.  Who built 
them?    Why     were      they     built? If they 
were not suitable for Members of Parliament—
and I dare say that the whole House agreed     
with me that they were    not—why were so 
many lakhs of rupees spent? Now somebody 
thinks in terms of pulling down what little 
good    there is in the Western Court.  Why  are     
Members  fond  of living in the Western 
Court? Because it is comfortable.   It costs 
Government hardly anything.   Its value is 
written off.      Yet   Government  must  pull  it 
down   because   the   same   merry-go-round 
must continue. 

DIWAN CHAMAN LALL (Punjab): They 
have not said that. They said they would not 
pull it down. 

SHRI DAHYABHAI V. PATEL: I am glad 
they said that. They tried to do it five years 
ago. I remember it. Let me point out that the 
Eastern Court was also a Members' hostel. 
Diwan Chaman Lall should remember it: he 
was a Member of the Legislative Assembly 
and he knows it. The Western Court was 
restricted for the use of Europeans and a few 
exceptional cases like Pandit Motilal Nehru, 
Sir Shanmukham Chetty and a few others. All 
the Indian Members of the Legislative 
Assembly had to live either in bungalows or in 
the Eastern Court where there were flats with 
kitchenettes because of our habits. Some of us 
do not eat with others. At 

least they were so orthodox in those days. That 
Eastern    Court has beea taken out from what 
was available to Members in trie name of the 
war for the Telegraph Office, what remains of 
the Telegraph Office there is only the Ground 
Floor. The rest is all occupied by officers. There 
was a place where an hon. Minister used to live. 
It has been  taken over    by the     Vigilance 
Commission.   There also officers have made 
flats for themselves. Only a portion of it is used 
for the    Vigilance Commission. Look at the    
structures that have been built on what used to 
be the Constitution Club and Constitution 
House. Very    beautiful structures. They     are 
specially    for the officers of the Foreign 
Service. Their needs have to be catered for 
properly. A  very modern structure has  to  be 
put up because they  go abroad and they have 
learnt to live in houses of modern architecture 
and convenience. Members of Parliament do not 
matter in this Government because   the same 
merry-go-round must continue. That js the 
spirit.   You come   here, you talk, nobody 
listens to you. Sometimes they condescend to 
give you an answer but no difference is made. 
One would have expected the Finance   Minister 
to say something particularly when it is now 
recognised that    we are spending too much on 
food imports and agricultural policy. I am sure 
the    Ministers that have come from the States, 
the Chief Ministers and the Ministers of 
Agriculture—they     must have heard their 
point of view. One would have liked the 
Minister to tell us what he is doing  about  
helping  agriculture  and production of 
foodgrains. Is he going to  adopt the same 
attitude that was adop'ed that we will not learn 
from' smaller countries  or  countries  whom we 
do not like, though now we have indirectly 
accepted the Taiehung rice? Are we going to do 
anything to ask the States that are producing 
rice to adopt this method, to teach this method 
to the farmers?    This  does  not  involve the use 
of heavy machinery, not even tractors.  In     
Taiwan  they  do  it  by ploughing as we do it 
here in India 
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with bullocks.    They do it in Israel also. Are 
we going to learn to do so? Are the State 
Ministers going to be given the wherewithal, 
equipment and money that they need for that 
purpose? I do not see the signs. I happened  to  
have  a  few words  in  Parliament with one  
of the non-Congress Ministers of a State, who 
happens to be in Delhi, only a little while ago. 
And from the  little  talk  that I had with him, 
it appears that they have no money even to 
give taccavi loans to the agriculturists. The 
previous Ministry has made the treasury 
completely empty.    How is the Finance 
Minister going to pull us out of this merry-go-
round?    In spite  of protest  from all sides, 
the Government of India and the Ministry of 
Oil—I should have perhaps mentioned  about  
this  when the  last Bill was being discussed 
but I think it is equally relevant here—
acquired the best and the most fertile piece of 
land in Gujarat area for the refinery in   
Baroda,      the   Koyali  land.   Why should a 
refinery be built on the best land? Is there not 
enough unproductive land nearby or the less 
productive land?  Actually, the Ankleshwar 
land is not so productive   where we have oil-
producing wells; the larger portion of them 
are there in Ankleshwar. Why should not the 
refinery be put up there or at least on the 
other side    of the Narmada  at  Broach  
where  a     large number  of  houses  are     
available  to house  the  staff  and the  
Government would not have been put to the 
expenditure for providing so much of housing 
and so on.   This is the amount of importance 
that the Government gives to agriculture. 

Apart from the Vithalbhai Patel Hostel, 
plans are going on for building more and 
more structures in Delhi; it is going o 
continue. I should like the Finance Minister 
to tell us why? The Moghul Emperors built 
one Delhi after another. We had a few Delhis. 
We still have a few of the remnants of some 
of them. Then the British Emperors built the 

New Delhi. Today there is the New Delhi of 
the Nehru Empire Is that still going to 
continue? We should like t0 see a stop put »o 
it because the Government of India aave not 
only got the huge structures buili by the 
Britishers as they were going but they have 
also acquired some of the buildings and 
houses of the former princely States, like the 
Hyderabad House, the Baroda House and so 
many others. So, Government should have 
enough of accommodation for itself. And we 
would like to see a stop put to this spending 
spree that is going on here. 

One would have liked to see the new 
Cabinet cut accordiug to the size fo our 
pocket. Unfortunately, it is cut to fit another 
size   .   .   . 

DIWAN CHAMAN LALL: The pocket is 
being cut. 

SHRI DAHYABHAI V. PATEL-. The 
pocket is being cut very badly. But the new 
Cabinet has been expanded so that it can cut 
the Congress Party within itself. But the 
chances of that plan succeeding seem to be 
very remote because the bulge is coming out 
at every comer and one does not know when 
the bulge wiH burst, whether it is in UP or 
whether it is in any other State. How long and 
how far are you going to prevent this bulge 
from bursting at the Centre? One would have 
liked to see the Finance Minister put int0 
practice all that he said in presenting the Vote 
On Account. I am1 sorry that I am disappoint-
ed, I see no desire on their part to save or to 
have a cut in expenditure. The minimum that 
could have been done as a tangible example—
a proof of their intention—was at least the cut 
in the size of the Minister at the Centre. 
Therefore, this merry-go-round will go on for 
some time, but not for very long, Mr. Vice-
Chairman. The people have given their verdict 
and if the fact is not recognised, the 
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SHRI P. C. MITRA (Bihar); Th« Bill is 
only a logical corollary to the interim 
Budget and the Vote on Account we have 
adopted in the House. By this Bill the 
Government wants authority to realise 
taxes on the existing scale of Income-tax 
with certain modification in relation to 
Income-tax which are by and large 
consequential on devaluation and others 
in certain respects, as for example, in the 
case of Annuity Deposits. We find that 
consequent. on devaluation our 
expenditure has increased and the income 
has decreased. At the time of devaluation 
we were assured that the overall estimate 
of the receipts and expenditure will not be 
different and we could expect the same 
amount of deficit as we expected, 
namely, about Rs. 29 crores but now we 
find, mostly due to this devaluation, the 
deficit has come to Rs. 350 crores. At the 
time of devaluation we were assured that 
the price of foodgrains we import will not 
rise and the Government would subsidise 
any rise due to devaluation but we find 
that within a few months the Government 
revised that policy after the report of the 
Agricultural Price Commission and they 
have decided to gradually increase the 
prices of imported foodgrains. Whatever 
may be the policy of the Government it 
should not be changed so frequently. 
Otherwise, the confidence of the people 
in the Government's assurance is shaken. 
For even one year we could not keep our 
word that the prices of the food-grains 
would not be increased. 

Besides I would like to get gome 
clarification from the Government about 
a news item that has appeared in the 'The 
Hindustan Times' that the imported 
wheat at the dock costs only Rs. 36 per 
quintal whereas we, consumers, are 
getting at bout Rs. 60. The Government's 
statement says that the Government is 
subsidising to the extent of Rs. 13 per 
quintal to the 
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consumers. The news item also states 
that when the traders of Madhya Pradesh 
offered t0 buy that imported wheat at 
Bombay at Rs. 50 per quintal and to sell 
it at Rs. 52 all over Madhya Pradesh, the 
Government did net accept that 
proposition and the people that means 
consumers of Madhya Pradesh are 
getting wheat at Rs. 60 per quintal. These 
are conflicting statements. The 
Government says that they are 
subsidising the food and On that account 
we are incurring loss ot about Rs. 130 
crores per year where as the traders say 
that it comes at Rs. 36 per quintal at the 
docks and due to the incidental charges 
incurred by the Government Departments 
the Government sells at Rs. 60 a quintal. 

We also find from the statement made 
in the interim Budget That the income 
from the Income-tax and Corporate Tax 
had decreased whereas the incomes from 
the Excise Duly had increased. That 
indicates that the rich people who can 
afford to pay more had paid less and the 
consumers, a large percentage of whom 
are poor, have paid more to the 
Government exchequer. The system of 
our taxation requires some change. We 
have resorted to too much of indirect 
taxation and less of direct taxation. I 
would like to know whethe- the Minister 
has made an enquiry whether the 
reduction in the income from Income-tax 
and Corporate Tax wa* due to the overall 
decrease in agricultural and industrial 
production in our country in 1965-66 or 
due to the slackness, inefficiency and 
corruption of the Income-tax Department. 
Actually there are so many ways of 
avoiding Income-tax and we know that 
the Income-tax lawyers actually make 
contracts with the as-sessees by saying: 
'Will you pay me so much if I can get 
your tax liability reduced to such and 
such extent' and according to percentage 
they take work. You can easily enquire 
from any Income-tax lawyer. Most of 
them are in league with the Income-tax 
officers. One Income-tax Officer was 
found to have drowned himself in Ranchi 
Hundru Falls.  On enquiry it 

was found that the Income-tax Officer's 
family and the Income-tax Lawyer's 
family had gone for a picnic and the 
Income-tax Officer tried to swim through 
a whirlpool and was actually drowned. In 
this way the lawyers act generally as 
some sort of liaison between the Income-
tax Officers and the assessees. 

SHRI K. C. PANT: Look at his fate. 

 
4 P.M. 

SHRI P. C. MITRA: These are the 
things that the Government should keep 
in mind and it should warn the officers 
that they should not mix socially either 
with any Income-tax lawyer or any 
person who have any connection with big 
Income-tax assessees whether they are 
big traders or lawyers; there are many 
persons who avoid assessment of tax. 
[THE VICE-CHAIRMAN    (SHRI    M.    P. 

BHARGAVA) in the Chair.] 

It is strange that the Income-tax col-
lection has decreased. In regard to Excise 
Duty, I think that there is some scope for 
reduction. The other day, the day before 
yesterday I found that on a controlled 
variety of sari the ex-mill price printed 
was Rs. 10 odd, and the EXcise Duty 
printed was Rs. 5 odd. But the retail store 
of the Mill granted a special reduction, 
for one day, of 10 per cent not only from 
the ex-mill price, but also from the 
Excise Duty printed thereon. Now this 
indicates the amount of profit which the 
concerned mill earns, because that retail 
store of the mill actually gave an overall 
reduction 0t 10 per cent, 10 per cent from 
the ex-mill price of the sari and 10 per 
cent from the Excise Duty charged on 
that sari—it is controlled variety of cloth, 
I $ay. But Government says that we are 
controlling certain varieties of cloth so 
that the consumer gets them at cheaper 
prices. But at the same time there  is  
such  corruption     going  on, 
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in Delhi. Now the prices actually charged for 
some of the controlled cloth sold are at a 
lesser rate than those printed on the controlled 
cloth, as nobody will purchase at that high 
price sucn a low quality of cloth. So 
everywhere corruption prevails, and so on 
that account no political party should be 
blamed if they make such an eccusa-tion. 
Therefore I would like that the Government 
should give special attention to this aspect of 
the thing. 

There is a deficit of Rs. 350 crores feared in 
the interim Budget and people are 
apprehensive that Jn the next full Budget, 
when it will be presented some time in May 
or June, the tax structure will go up. We will 
only request the Government to think twice 
before enhancing any tax, and if the 
Government feels it necessary to enhance 
taxes, they should be the direct taxes and, 
under no case, the indirect taxes should be 
increased. Rather, on consumer articles, I 
think there is scope for reduction, as 
evidenced by the instance I cited just now 
where, it seemed, the producers or the mill-
owners earned large profits. Now that piofit 
can be mopped up instead of enhancing the 
indirect taxes. 

Regarding industrial production, I would 
only urge the Government to see that the full 
capacity of an industry is utilised. During the 
discussion on the draft Fourth Five-Year Plan 
we found that hardly 50 per cent capacity of 
industrial production was being utilised, and 
there are industries—I refer to the year 1966-
67— whose total capacity was Rs. 45 crores 
in value, but whose actual production was 
only limited to a sum of Rs. 7 crores in value, 
and at the end °f the Fourth Five-Year Plan it 
is expected that it will rise only up to Rs. 20 
crores. Now these are the things for which the 
people are suffering now. We had of course 
the Plan but it seems to us that the framers of 
the Plan did not give sufficient thought to 
these things. As if they were going 

without a Plan, they instal factories and plants 
without properly assessing whether their full 
production will be utilised. I can give another 
instance, Sir. I just now gave you the instance 
where the production capacity was worth Rs. 
45 crores but their production was only Rs. 7 
crores. Now I give the instance of a machine-
producing factory in Durga-pur. In the same 
way, Sir, due to the imbalance in the 
implementation of the Plan, we find that the 
railways also suffered a loss last year, and it is 
said that the loss was due to less production of 
coal and steel, that -t was due to that less 
production the railways carried less tonnage 
of goods, and particularly of coal and steel. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Mitra, it is time to wind 
up. 

SHRI P. C. MITRA: On this accour also I  
should think that they woul.'. give sufficient 
thought just  as much to  the  production  
aspect  as  also  to their utilisation. 

Now I have other points to make, but I 
have to finish, and I shall utilise other time 
for them. But I would like to deal with only 
one problem. 

I am1 much sorry to find in today's papers 
where the hon. the Food Minister has said that 
the Food Budget will remain in abeyance 
now. It means that in what he had expected 
earlier, namely, that at the Chief Ministers' 
Conference he would be able to announce 
some flood policy, he has failed. It indicates 
that ihe federal character of the Constitution 
has mad i room for full play. So long the 
Oppo sition parties were telling us that th<5 

Congress Party had no food policy But now 
what came Out of this Chief Ministers' 
Conference, where most of the Chief 
Ministers were, I must admit, non-
Congressmen? The outcome of this 
Conference was that, whereas our estimate of 
food production was 76 million tonnes, now 
only less than 1|  million   tonnes  were  to  be   
pro- 
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cured from within the country. And that 
is the assurance that has been given by 
those Chief Minis* ers. Also, whereas 
many of the Opposition leaders formerly 
criticised the single-State food zone and 
wanted its abolition, a further outcome of 
this Conference has been that the same 
single-State food zone has come to stay. 
Not only that; it goes further in the 
reverse order, and it is proved this way 
that, whereas formerly Punjab, Haryana 
and U.P. were in one zone, now they will 
all have separate single-State food zones. 
Only there was the assurance of those 
Chief Ministers that they will procure 
certain quantities of food-grains, and that 
is the only major outcome of that 
Conference. I wish that all parties, 
instead of giving mere slogans, think it 
over and come to realise that it is one 
thing to say a thing for public 
consumption but it is very hard to 
implement that    thing. 

With these words, sir, I thank you. 
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consensus  provided     there     is  some 
principle embodied and . . . 

  
SHRI    BHUPESH    GUPTA    (West 
Bengal):   Is  that  the Minister intervening?      
I can  understand some of the friends there 
saying this kind of a thing but why did they 
not consult in order to find a way out of the 
situation which has arisen?    I think it is not 
right for him; I am not blaming him because I 
know the Government has divergent opinion 
on this matter. But if he is saying such things 
then I do maintain    that if the    effective 
leadership in the Congress had wanted,   even 
this morning,  even   at  this late hour,  a 
solution could be found to the    satisfaction    
of all.   I speak with some confidence but 
unfortunately  unilaterally the  Congress 
Party decided the whole thing and we are told 
to whom we are to vote.   J make no 
reflection on anybody individually. As you 
know, we have got great regard for Dr. Zakir 
Husain, our Chairman, but the political 
question comes in.   Why he is saying such 
things I cannot understand.   So    far    as    
the principle is concerned you may take a 
particular view    and    I may take another 
view but     there are certain overriding 
political considerations also and  these  are 
fundamental questions in the working of our 
system.   Now that you have raised this—I  
did not want  to     touch     on  this  subject—
I shal1    .   .   . 

SHRI I. K. GUJRAL: I am glad the hon. 
Member has touched it because it is always a 
pleasure to hear Mr. Bhupesh Gupta spelling 
out his principles in terms of opportunism. He 
is trying to translate his principles into 
opportunism but opportunism is not the line 
of action which we wish to follow in this. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mai/ I request hon. Members 
to confine themselves to a discussion of the 
Bill and not bring in extraneous matters? 

PANDIT S. S. N. TANKHA: May I point 
out to Mr. Bhupesh Gupta that on political 
grounds also the choice made by the Congress 
Party is the right choice? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Please do not bring in this' 
matter. Let Mr. Rajnarain continue his speech 
on the Bill. 

SHRI BHUPESH GUPTA: This could 
have been a national choice only if you had 
shown a little resilience in this matter. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Gupta, you please 
<resume your seat. 
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turn by air plus the substantial foreign 
exchange expenses involved; 

(4) These and similar items can be 
verified from her two bank accounts; 2 
pearl necklaces, ear lobes and ring 
studded with pearls (Indira has not 
included these in the list of jewellery in 
her Wealth-tax returns) ; 

(5) A silver cutlery set for 12; 

(6) A German cutlery set for 12 
(modern   design); 

Indira cannot palm off and of these to 
her father and grandfather who died 
long ago. Neither can she for very 
obvious reasons put any of these on 
her late husband. 

When the Finance Minister, Sachindra 
Chaudhuri, advised Indira to use a 
small Government car in the interests 
of economy, she promptly had a new 
Hindustan car bought at Government 
expense exclusively for her trips to 
Parliament House (to impress MPs) 
and retain the newly imported provoca-
tive air-conditioned American luxury 
car for her other travels. That is her 
conception of economy." 

THE VICE-CHAIRMAN (SHRI M. V. 
BHARGAVA). You have to resume you; 
srat now. 
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SHRI BHUPESH GUPTA; Mr. Vice-
Chairman, first of all I should like to deal with 
a subject which has been referred to here. I 
have been called an opportunist, and my party 
and we of the opposition have been called 
opportunists by a member of the Government. 
All I would like to say in this connection is 
this that truth will be out one day; if not today 
it wi'l be out tomorrow. We are not concerned 
with individuals here. Presidential and Vice-
Presidential elections are matters of State, are 
important events in the .political system of our 
country. The party in power at the Centre must 
know how to handle this delicate yet very 
important question. Unfortunately the 
Congress Party has not only done it but has 
failed even to show elementary commonsense 
in a matter where commonsense was needed. 
Mr. Vice-Chairman, I regret to say that a 
solution could not be found because of the 
unilateral arrogant attitude of some of the 
leaders of the Congress Party. I am advisedly 
using the words "leaders of the Congress 
Party". 

SHRI K. C. PANT; Ma:< I know who 
made the unilateral announcement first? 

SHRI BHUPESH GUPTA: You may have 
your chance to say and we will have a Third 
Reading also. It is true that certain parties in 
the opposition made two suggestions of 
names, you 

know very well,  one for Presidentship and the 
other for Vice-Presidentship.   It is open to 
anybody to suggest names, most certainly to the 
op position or the Congress Party or both or all.   
That does not mean that over a matter  Iike this  
a solution  could not be found or a national 
decision could not be arrived at.   The Congress 
Party being the ruling party here < the Centre,     
should    have shown '*-little resilience, some 
amount of better understanding of the whole 
problem.   That is why our two names are up 
against those two names.   A situation of that 
kind    one    would have-liked to avoid.   I 
frankly say that it was possible to avoid it. 
There were many formu'as afloat even  after 
our names   had   been   suggested   and   the 
Congress   names   were   known.   Well, in  the  
earlier  period   also,   they   did not show an    
inclination    to discuss these formulas or 
alternative formulas in order to arrive at 
national, agreed decision  over  this  matter.      
I  speak with some authority.   The opposition 
was  quite inclined   even  at the  late hour to 
discuss this matter.   I cannot say  whether  it  is  
possible  now  but until this morning"the 
Opposition was ready, on the basis of certain 
give and take   adjustments   in   this   matter,   
to arrive at a common solution.The Congress 
leaders should not say that they did not know 
what was going on. For example,   there  
were—well,   I   would' not    say—many    
suggestions.   Therefore, Mr. Vice-Chairman, 
let us not be blamed  in  this  manner.   I  do 
maintain here and I do say in all seriousness—
but for ths    rigidity and arrogance of some 
leaders of the Congress Party,   by  this      
afternoon  we  could have easi'y    arrived    at    
a solution where practically all the leading par-
ties  in  the  country  would have  announced  
their  agreed  candidates,  for Presidentship  and 
Vice-Presidentship. You  understand   it   when  
I   say  this thing.   I   am     not     discounting   
the Congress   Partjf.   Obviously,   such   an 
announcement  would  not  have  been possible   
if  the  Congress  Party  were not  satisfied nor 
would it have been. 
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possible if we, on the Opposition, were not 
satisfied. But I do say in all seriousness that 
there was a basis for arriving at such a 
solution and the solution was actually 
hovering at the threshold. But the Congress 
Party pushed it aside—I very much regret— 
for obvious treasons. You know. I have been 
in this House and the personnel of this are also 
involved, for whom I have got personally 
great regard. Now, we are very sorry for it that 
it should not have been so. Theyj shou'd have 
expressed regret, they should also have been 
sorry instead of accusing us of opportunism. I 
am not here to run down the Treasury 
Benches. Personally I had the impression that 
some leading members of the Government 
were very much agreeable to arriving at some 
kind of understanding. It seems that 
somewhere else other people were not 
agreeable and hence, a solution could not be 
arrived at. I may tell you very frank'y; I would 
ask myi friends of the Congress Party—today 
is it proper to view such a matter in the way 
that you have viewed it in 1962 or in 1957 or 
in 1952? No. I may inform you that in 1957—
I remember—indirectly, although the 
Congress was in an overwhelming majority! 
here and in the State Assemblies— Jawaharlal 
Nehru wanted to find out what would be the 
reaction of the Opposition parties in regard to 
the names that he had in mind for proposing 
for Presidentship and Vice-Presidentship, 
even at that time. Is it not necessary today to 
take that attitude a little further and not only 
sound but enter into mutual consultations so 
that, wel\ decisions could be arrived at? I hope 
you will agree there at least that it was 
necessary. You may blame us, I may blame 
you. But the fact remains that it was necessary 
that such consultation up to the last moment—
if yjou ask me up to the moment of filing the 
nominations— should have continued, and the 
Government would have lost nothing; the 
"eaders of the Government—here we 

are concerned with the leaders of I 
Government—would not have lost anything 
in persevering for an effort in that direction 
because a solution, if you can arrive at it, will 
compensate all the other considerations that 
you may have in mind. It will bs . great event 
in this situation, or in all situations, when 
your majority has gone down, when in the 
State Assemblies the strength of the Cong 
Party which is unilaterally making) 
suggestions of that kind, is lower I the 
strength of the combined strength of the 
Opposition. You know very well that but for 
the lead that you have in the Rajya Sabha with 
an excess of 150 Members, you are hard put 
to it in getting your Presidential candidate 
elected, should all Opposition combines 
everywhere. And besides, what makes you 
think that all your partymen will vote exactly 
according to VJOUT whip? Are you not taking 
a risk? You shou I have thought about it. 

SHRI K. C. PANT:   No. 

SHRI BHUPESH GUPTA: You should 
have thought about it. In Mr. Yajee's election, 
many Congress Members did not vote for him 
for the Rajya Sabha election, although you 
had an analysis made. 

SHRI P. C. MITRA: Will you follow the 
procedure adopted by Mr. R. K. Jain? 

SHRI  BHUPESH GUPTA:   I    may just 
tell jou, I am   not in a spirit of accusation    
in    that    way.   You made a blunder.   I am 
sorry.   Whp. you are on a matter on which I \ 
to  fight  you,     when I want  you  t fight me, 
I would not like to say anything  which  
narrows  the  possibi] of   that   fight.      By   
temperament, am    a    fighter.   Therefore, I 
liki fight, I like to cross swords with yoi But 
over this matter, Mr. Vice-Chairman,  we  of  
the  Opposition  did  not wish to cross swords 
if that was possible.   If We were to do so, we 
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doing  it  much  against  our  will  but forced 
by the Congress Party. 

AN HON. MEMBER:  No, no. 

SHRI BHUPESH GUPTA: This is what I 
tell you. And I would not have said it were it 
not based on certain solid, unassailable facts 
which are also known to you. 

SHRI M. M. DHARIA (Maharashtra): May 
we know from the hon. Member what 
democratic traditions they have created in this 
country by requesting the Chief Justice of the 
Supreme Court of India to be a nominee for 
this Presidential post? 

SHRI P. N. SAPRU (Uttar Pradesh) : Let 
us not go into that question because some of 
us who sit here have to say things which are 
not very pleasant for this party. 

SHRI BHUPESH GUPTA; It is good that 
this discussion should take place on principle. 
It is a principle and one may legitimately 
raise it. I am not saying that Mr. Dharia is 
asking the question mala fide. After all, we 
may have genuine doubts; we may have our 
own conceptions of working of the 
parliamentary institutions or even of electing 
Presidents and Vice-Presidents. All that I 
would Jike to say is; Assuming it is a prin-
ciple for you, is it such a principle which you 
will have to uphold at the cost of mighty; 
great momentous gains in our political life? 
Yes, you may think that you are against a 
Justice being brought as something else here. 
But you will also agree that today, to project 
an agreed candidate in a situation when eight 
non-Congress Governments function, when 
your majority is lost, when the Opposition 
and the Government side seem equally almost 
divided on a national scale, that would have 
been a glorious achievements on your part. 

SHRI M. M. DHARIA: An agreed 
candidate cannot be one dictated by the 
Opposition parties. It is not the way. 

SHRI I. K. GUJRAL: Horse-trading. 

SHRI BHUPESH GUPTA: That is the 
mentality. We are conscious of our 
limitations. We know that we cannot dictate 
to you in the sense that you will listen to our 
dictation. On the contrary, you are not 
habituated to listening to us, much less 
listening to our dictation. You only listen to 
the American dictation. That is a different 
matter. 

SHRI I. K. GUJRAL: They announced the 
candidate before you did. 

(Interruptions) 

SHRI BHUPESH GUPTA: Personally, I 
do not involve myself in it at all. As the 
Opposition, Mr. Vice-Chairman, in a matter 
like this, certainly we are entitled to give 
opinion and as a ruling party, you should 
welcome our opinion, you should inspire our 
thought, you should have sought our co-
opera-lion, you should invite us, if necessary, 
by walking an extra mile . . . 

SHRI I. K. GUJRAL: You were invited. 

SHRI BHUPESH GUPTA: ... to get our 
support. But you should not say that we 
cannot give you any opinion. Or when you 
give an opinion, we should not say that you 
are dictating. I must say, I know that the 
attitude of the Prime Minister seemed to be a 
little reasonable in this matter. Beyond that I 
do not wish to say anything. After all, we 
hear all kinds of things. If the reports are 
correct, then I must say that our attitude 
seems to be, at least in this matter, a little 
flexible and reasonable. Once bitten, twice 
shy—well, like that what, ever the reasons 
are. But somehow or the other it has not 
come, and I hope you will understand that 
you have done a wr°ng thing. 
5 P.M. 

PANDIT S. S. N. TANKHA: Mr. Gupta, 
the Opposition has gone much 



3201 Finance |   FtAJYA SABHA ] Bill,   1967 3202 
[Pandit S. S. N. Tankha.] 

further than giving advice.   It has put up its 
candidates. 

SHRI BHUPESH GUPTA: We did put up 
candidates. You did not put up candidates 
because you are quarrelling amongst 
yourselves whether it will be X or Y. Who 
does not know that your President held one 
view and ^ your Prime Minister held another 
view? It was common knowledge in the 
lobby. Do you not know that? 

SHRI I. K. GUJRAL; I am glad that Mr. 
Bhupesh Gupta and the Swatan-tras now hold 
one view on everything. 

SHRI BHUPESH GUPTA: At least try to 
keep your Prime Minister and your President 
together. Well, Sir, he is trying to provoke 
me. We conduct all work together in national 
interest. We work as a collective body so that 
there is collective bargaining between you 
and the Opposition.   It is good. 

SHRI K. C. PANT: May I inform you . . . 

SHRI BHUPESH GUPTA: Good. I have 
created a hornets' nest. 

SHRI K. C. PANT: . . . that the Prime 
Minister and the President collectively made 
the announcement of the candidate. He will 
be glad to know that. I share your anxiety. 
Therefore, I wanted to remove it. 

SHRI BHUPESH GUPTA; I am not 
interested in creating a division. But when 
this was in the formative stage, when you 
were thinking aloud, when groups were 
moving for X, Y, Z even within your Party ( 
before somebody announced that he was 
bowing out of the scene, well things were not 
so simple as all that, Mr. Pant. You know it 
very well. All I am saying, Mr. Vice-
Chairman, is that it is a regrettable thing. But 
I do make it clear that even yesterday when 
the Opposition parties met the nominee of the 
Opposition Party, after that   they 

issued a statement. Even in the statement Mr. 
Masani made it clear that still they would be 
ready for a concensus over this matter. 

SHRI I. K. GUJRAL: Wai Mr. Masani 
speaking for you also? 

SHRI DAHYABHAI V. PATEL: Yes. 

SHRI BHUPESH GUPTA: Have you 
made any such statement?   No, never. 

SHRI I. K. GUJRAL: Was he speaking for 
you also? 

SHRI BHUPESH GUPTA: Do not try to 
provoke me. Mr. Masani and I are politically 
world apart. But if we want an agreed 
solution, then it means that even with you, 
whom I want to oust from the country, I will 
come to an understanding. At least we sit on 
this side of the House. 

SHRI I. K. GUJRAL: Mr. Dahyabhai Patel 
does not like your touch. Please do not touch 
him. 

SHRI DAHYABHAI V. PATEL: I like his 
touch and I like your touch also. 

SHRI BHUPESH GUPTA; Though we 
announced that we would fight in the 
elections, even so I would like to come to an 
understanding. Mr. Vice-Chairman> that is 
the attitude, that is the national approach over 
such matters. I know we have very many 
things to say over these two posts and so on. 

SHRI I. K. GUJRAL: Sir, if Mr. Bhupesh 
Gupta was interested in a national consensus, 
he would not have been a party to the 
announcement of the candidates before the 
meeting of the Prime Minister. They 
announced candidates and refused to meet the 
Prime Minister. Is it on record or not? 

SHRI BHUPESH GUPTA: No, no, Mr. 
Vice-Chairman. If I divulge the truth,  then 
you are responsible    for 



3203 Finance [ 10 APR. 1967 ] Bill,   1967 3204 
provoking me to say things, and if your Prime 
Minister gets angry you should be responsible 
for it. 

Now, Mr. Vice-Chairman, a meeting was 
settled. But what happened? Slips came in the 
afternoon saying, "You meet me at 1-05. You 
meet me at 1-10. You meet me at 1-15". Is 
that the way? The people thought that all 
should meet together. A meeting was fixed at 
5 o'clock. That meeting was never called. 

SHRI I. K. GUJRAL: You never went. 

SHRI BHUPESH GUPTA: Well, you are a 
member of the Council of Ministers. You can 
enter there any time you like, but we cannot 
go there. Therefore, it was not called. If that 
meeting had been called, certainly we would 
all have been there. We were rtady.    In fact, 
we were expecting ... 

SHRI I. K. GUJRAL: The meeting v/as 
called. 

SHRI BHUPESH GUPTA: Why the 
meeting was not called, Mr. Gujral should 
know it very well if he is handling his 
portfolio properly. He knows very well that 
there was trouble in the kingdom of 
Denmark. 

They themselves were not coming to an 
agreement. And the poor Prime Minister. 
What was she going to tell us when she could 
not settle her own problems with her own 
people? (Interruption.) You wanted X and 
somebody wanted Y. It happened li!:e that. 
Somebody wanted the status quo. Somebody 
wanted promotion. All these things went on, 
as you know very well. You had a great 
difficulty. But do not blame us for not going 
to the meeting. 

SHRI I. K. GUJRAL: Opportunists never 
differ. 

SHRI BHUPESH GUPTA: You call us 
opportunists! 

SHRI DAHYABHAI V. PATEL: 
Everybody knows who the opportunists are. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, Mr. Gujral is calling me 
opportunist. Wonderful thing on earth. Well, 
Mr. Gujral, I will not say anything. You are a 
young man. I wish you well. I can say if the 
definition of opportunism in the Congress 
dictionary is that we do not adjust to their 
convenience all our life, we must be 
opportunists. 

SHRI I. K. GUJRAL: No, I am quoting 
"opportunists" as defined by Karl Marx and 
by Lenin. 

SHRI BHUPESH GUPTA; I am glad that 
at least you are not talking about the Jan 
Sangh; you are talking about Karl Marx. 
Good thing, Mr. Gujral. In your off time, in 
the inter-Session period, you read Karl Marx 
and other things and next Session you ask 
questions on this. 

Therefore, I want to conclude that subject 
by telling hon'ble Members here, over that 
matter we did not seek controversy, over that 
matter we sought a national agreement and an 
agreed solution. Over that matter we were 
anxious to have a unified candidate, 
acceptable to all sides. In the nature of things 
today, you cannot have just one side pushing 
it. Mr. Vice-Chairman, if somebody has pro-
posed some name and others have proposed 
another name, what happens in such a 
situation? All sit together to discuss, to arrive 
at, somehow or the other, an agreement on 
such name or a substitute name or at some 
such thing, or an adjustment of name, or 
adjustment of position. Many things could be 
done. But they have done nothing. I am very 
sorry for this controversy. They have forced 
this controversy which we did not want. 
When we want a controversy we do not fight 
shy of it. We ask for it. We encourage it. But 
here, I must tell you, we wanted a good, 
agreed solution. And before I conclude, I do 
maintain, Mr.    Vice-Chairman,    I   know   
your 
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personal capacity.   I do not wish to 
embarrass you. 

SHRI K. C. PANT: May I only ask 
him if he is' really sincere about wanting 
to arrive at an agreed solution, would it 
not have been proper for the Opposition 
to meet the Congress and try to work out 
a solution before announcing the name so 
that i* does not make matters more 
difficult' 

SHRI BHUPESH GUPTA: Again '. 
am provoked to say something. A letter 
was written. Now it is out in the press 
saying that a meeting be called. Let the 
Prime Minister and the Congress 
President come. The letter was written 
making this sugger. tion. 

SHRI T. K. GUJRAL: After the 
announcement, Sir, there was a letter. 
Does he know this thing or does he not 
want to tell the truth that instead of 
meeting the Prime Minister they chose 
to-get together, dictating terms, wrote the 
letter, announced the candidates and then 
said, "Now take it or leave it". We are out 
for consensus". Is it horse-trading or 
consensus? 

SHRI BHUPESH GUPTA: Mr. Vice. 
Chairman. assuming that we are very 
bad, for argument's sake, suppose we say 
that we are prepared for a consensus 
despite our names, is it not your 
responsibility all the more so when you 
have not announced the names, to have 
consultations? You did not do so. As far 
as my party is concerned. I can tell now 
for my party . . . 

SHRI I. K. GUJRAL: Sir, his leader, 
Mr. Masani, went to the Prime Minister 
and said that he would consult his fellow 
members and come back to her. Instead 
of that, they got together and wrote the 
letter. 

SHRI BHUPESH GUPTA: I am rather 
surprised. 

SHRI RAJNARAIN: Why do yom 
bring the Prime Minister, here? 

SHRI BHUPESH GUPTA: He says 
"my leader, Mr. Masani". Mr. Masani is 
not my leader. He is my colleague in 
Parliament not my leader. We sit 
opposite. 

SHRI DAHYABHAI V. PATEL: He 
is an honourable colleague. 

SHRI BHUPESH GUPTA: Yes. 
honourable colleague. 

SHRI 1. K. GUJRAL: No honourable. 

SHRI BHUPESH GUPTA: All are 
honourable colleagues here. Even Mr. 
Gulzarilal Nanda, when he detained us, 
was an honourable man. Therefore, for 
the purpose of Parliamentary proceedings 
all are honourable colleagues; even the 
most dishonourable man is an 
honourable man. You know it very well. 
And if the Treasury Benches do not 
know it better, who knows it better? 

THE VICE-CHAIRMAN (SHRI M P. 
BHARGAVA): What about the 
adjustment of time now? 

SHRI BHUPESH GUPTA: I would 
finish, Mr. Vice-Chairman. I can tell you 
that as far as our party is concerned, even 
with this thing we would have gone the 
fullest length in order to acquire an 
agreed solution to this problem on the 
basis of the realities as they were. 
Obviously, an agreed solution pre-
supposes satisfaction of both sides and I 
am convinced from my talks with my 
colleagues of the Opposition that they 
were also equally keen on arriving at an 
agreed solution by making certain adjust-
ments, by ordering and re-ordering the 
thing, if that is possible. But nothing of 
the kind was acceptable to them. The 
blame is on you. I leave it at that . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Shall we leave it at 
that? 

SHRI BHUPESH GUPTA; No more 
on this subject. 
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BHARGAVA): There is no other subject 
now. 

SHRI BHUPESH GUPTA: One or two 
things more. I had no intention of speaking on 
this subject, but Shri Gujral and others raised 
it. as far as judiciary is concerned, the point 
raised is not a fundamental point. It is a 
matter of convention. Conventions have to 
adjust to the rea]ities of the situation. 
Convention is not a dogmatic concept. But 
even that convention has not been adhered to, 
because the Congress can get a judge to 
become a Minister, they could make a judge 
an ambassador, they can ask a Chief Justice 
to retire or leave the post to become a 
Minister. All these things have happened . . . 

SHRI DAHYABHAI V. PATEL: The 
judge and the accused can be in the same 
cabinet. 

SHRI K. C. PANT; Did you approve of all 
the appointments of all the judges?   That is 
the point. 

SHRI BHUPESH GUPTA: Will you leave 
the Congress if I say? 

SHRI K. C. PANT: I want to know your 
opinion. 

SHRI BHUPESH GUPTA: It does not lie 
in your mouth to say. One must not blow hot 
and cold . . . 

SHRI I. K. GUJRAL: Has the wisdom 
dawned o11 the Member now that flerhaps we 
were right? 

SHRI BHUPESH GUPTA: They are 
talking about principle. Sachin-dra Chaudhuri 
was defeated in the election and he is being 
sent as High Commissioner in London. What 
kind of principle is it? Defeated Congress 
candiates are made Governors. What kind of 
principle is that? 

SHRI I. K. GUJRAL: Is he implying that 
we have no principles and, 

therefore, he does not want to have any   
principles  himself   also? 

SHRI BHUPESH GUPTA: I say the 
Congress people should be the last persons on 
earth to talk about principle, real or 
imaginary, Mr. Vice-Chairman, I leave the 
sorry episode at that. Now I come to where 
we differ with Mr. Masani. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Bhupesh Gupta I might 
tell you that I did not give more than 25 
minutes to Shri Raj-narain. I will be blamed 
for partiality if I give you more than 25 
minutes. 

SHRI BHUPESH GUPTA: No, I am sorry. 
. . 

THE VICE-CHAIRMAN   (SHRI  M. P.   
BHARGAVA):   I  am  sorry,     you, v/ill 
have to conclude in a minute. 

SHRI BHUPESH GUPTA: No. I will 
conclude in a few minutes.' You should have 
warned me earlier. 

THE VICE-CHAIRMAN SHRI M P. 
BHARGAVA): I have warned everybody. 

SHPI BHUPESH GUPTA: Your 
consiyS^a'ion I fully appreciate. I was not 
dying for your warning, but if I ha'-' been 
warned earlier, I would have controlled 
myself. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Well, now control yourself. 

SHRI BHUPESH GUPTA: Yes, but even 
if you stop a car, it takes a little time. 

I am just coming to a stop gradually. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Not, very gradually, I may 
say. 

SHRI NIREN GHOSH (West Bengal) Let 
us sit tommorow. We have some other 
business also. 
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BHARGAVA): Please finish in two minutes. 

SHRI BHUPESH GUPTA; I will co-
operate with you. That is why I did not want 
to say anything on the subject. But Mr. Gujral 
and others provoked me. So we should not be 
misunderstood and it is a good thing that  we 
see  to-day . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Bhupesh Gupta, it is a 
bad thing to be provoked. 

SHRI BHUPESH GUPTA: No. Mr. Vico-
Chairman, it is glory to you that under your 
chairmanship, a member of the Opposition 
has said that they were ready for consensus 
and agreement even up to the eleventh hour 
till the time of the filing of the nomination. 

Now, I will come to other matters. 
Now, a fine of Rs. 1.65 crores was im 
posed on the Bird and Company group 
of industries, for all kinds of foreign 
exchange violations and other similar 
acts. Their head office in India is at 
Calcutta. Suddenly, on March 12, 
the last day of the former Finance 
Minister, Mr. Sachindra Chaudhuri, 
the fine was reduced to Rs. 45 lakhs. 
One does not know why it was done, 
how it was done, especially on the 
eve of his departure, in this manner. 
M>\ Sachindra Chaudhuri knew he 
was going to be defeated. He is a 
very intelli ;n.    Having got in- 
to the election campaign, he was defeated 
already. On the last day. he knew that he 
would be no more in Government position 
and naturally he did it. First of all, the 
principal question I raise is: Is it proper for 
fines to be reduced, leave alone other 
considerations, presumably on the orders of a 
Finance Minister when that Finance Minister 
had been defea'ed in the election and has 
become, for all practical purposes, functus 
officio? 

Well, this question I put. It is belie in   
Calcutta   circles   that   this the   quid pro quo   
for the hand:, donations, running into several 
lakhs, given by the company to our lamented 
Shri Atulya Ghosh,  the Congress Treasurer.   
Now these are allegatioi i I agree. These are 
charges, but wide ly  uttered and also believed 
in honourable  men,     reasonable      n 
Therefore   I  come   to  the  conclusion that it 
had been done in order     to prevent   the  new   
Finance     Mini from  doing  anything,   
although   thl Finance Minister, he knew, 
would belong to the same party because     the 
election  results  were  out.  I  deir in  this  
connection  a  proper enquii i into this whole 
matter.    I demand opening of the entire case.    
I demand in   this connection  a  proper 
enquiry into this whole matter.   I demand re-
opening of the entire case.   I demand re-
imposition of the fines and speedy 
arrangements  for its  collection.   You know, 
Mr. Vice-Chairman, how in the case of Ram 
Ratan Gupta, taxes    of the order of Rs. 30 
lakhs were wri ten off and then th: cas? was 
reopen ed.    Here is a fit case for reopee 
Twenty   or  thirty   Members  of     the Lok 
Sabha submitted a 'memorandum to  the  
Prime  Minister . . . 

SHRI P. C. MITRA: You must say 
"including some Congress Members." 

SHRI BHUPESH GUPTA: All Members 
are Members and hon. Members to me, 
whether of the Congress or  of the 
Opposition. 

Now, Mr. Vice-Chairman, I must invite 
your attention to the deliberations of the 
Federation of the Indian Chambers of 
Commerce and Industry It seems that they 
have launched a strong offensive in order to 
get tax exemptions, in order to get imports 
liberalised, and in order to do away with 
whatever curbs—little curbs—we have on 
their operation. On the one hand, we have the 
report on the Birias regarding licences and on 
the other 
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hand, we have, ki the newspapers, today a 
report of the deliberations of the Federation, 
in which a big offensive has been launched. 
Mr. Vice-Chairman, I warn the country 
against this kind of thing. It seems that the 
Congrtss Party is in a more close touch with 
them because they have paid heavily for the 
elections. Having got their men in high 
positions, including the Cabinet, at their own 
business level, they have developed a strong 
offensive in order to pressurise the already 
over-pressurised Government in this matter. 

Now I shall invite your attention to a 
speech made by Shri M. C. Setalvad, a former 
Attorney-General, in Madras on the 9th of this 
month where he has demanded the abolition 
or cancellation of those provisions in the 
Constitution which enable detention without 
trial, which curtail fundamental rights. He 
has1 also demanded and made out a strong 
case for the deletion of those provisions under 
the Emergency which come in the way of 
fundamental rights and lead to a kind of what 
he describes as a Constitutional dictatorship. 
One or two things I will read and then sit 
down. One or two lines I shall read: 

"The majority of the Supreme, Court 
having decided against the petitioners who 
had challenged the validity of the 
Amendment to the Constitution, Mr. 
Setalvad wondered why the court declared 
'that hereafter the count would regard all 
amendments of the Constitution made by 
Parliament doing away or abridging the 
fundamental rights to be invalid'." 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA): You give the name of the 
paper and the date. Everybody will read it. 

SHRI BHUPESH GUPTA: It is 'The 
Indian Express', Monday, April 10th. I am 
little panicky. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Please wind up now. 

SHRI BHUPESH GUPTA: You took away 
a few seconds. It is a good thing. Your 
interruption was quite good. 

"Parliament is called a constituted body 
and not a constituent body"  remarked  Mr.  
Setalvad." 

He pointed out the powers of the 
Parliament to amend the Constitution and 
justified it. 

'One cannot help referring to some 
constitutional provisions which are 
regarded by many as a blot on our 
Constitution. I am referring to the 
provisions relating to . . ." 

THE VICE-CHAIRMAN (Shri M. P. 
BHARGAVA): You are wasting your 
energy. Everybody has read it. 

SHRI BHUPESH GUPTA: Have you 
come to the conclusion that what is read 
outside should not be read here. Then there 
shall be great ignorance. Even Mathai's letter 
is read here. I think Mr. Setalvad Is mor« 
important than Mathai. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I am not objecting on the 
personality. I am objecting only because it 
can be read by others. 

SHRI   BHUPESH  GUPTA:   Coming 
to Mathai, I will have to say ------------1 read 
that letter—it is written in the style of 
blackmailer. Wonderful letter— that letter. 

SHRI RAJNARAIN: The letter is there. 
Let there be an enquiry. 

SHRI BHUPESH GUPTA: It should   be   
enquired  into. 

SHRI RAJNARAIN: Let it be found out 
who is a blackmailer Interruptions whom . . . 

(Interruptions) 

SHRI GUPTA: I am not saying about the 
charges. 
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THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA): You are wasting time. 

SHRI BHUPESH GUPTA: I am fully in 
sympathy for the cause of justice of my friend 
but Mr. Mathai is a bit too much for me to 
swallow. 

"But under the present circumstances, a 
substantial body of opinion in this country 
took the view that the time had arrived for 
erasing these provisions from the Con-
stitution. Preventive detention without trial 
is contrary to the rule of law." 

I do not wish to say anything. You have been 
good enough to give me time but you are 
also, Mr. Vice-Chairman, I fe. , very much 
interested in what I was telling about the 
Presidential election and the Vice-Presidential 
election. You have been partial to yourself 
because when I said what you liked at that 
time you did not disturb me. You were good. 
But I say you have done great justice to me 
but having done justice in the beginning to 
me, is it not better to continue it a little later? 
Therefore I say, this Finance Bill is there. I 
have only touched on a few things. 

Before I sit down. I will make one request. 
Now that the Chief Ministers'. Conference had 
been held here on the question of food and 
agriculture, I hope you will give direction to 
the Minister of Food and Agriculture to make  
a  statement  on  the results 

of that Conference. It is construe tive 
suggestion. It is for you to consider. The 
House is going to adjourn tomorrow. 
Therefore it is in the fitness of things that 
there should be a statement on the 
developments ol this nature, the like of which 
we have not known so far, for the simple rea-
son that so many non-Congress Chief 
Ministers participated and that statement 
should be made in the House and we should 
know from the Centre how the Centre looks 
at the Conference, how the Centre has 
handled the Conference and what are the 
agreed conclusions or where there are 
differences, if any. It is all thai I say. 

Again before I sit down I will say that as 
far as the Government is concerned, it is 
rickety Government, shaking all the time, it 
does not know how long it will last. I hope in 
the period ahead, it shall recuperate a little 
and get a little vitamin in order to sustain  
itself a  little  better. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I hope what Mr. Gupta has 
suggested' will be carried to the Food 
Minister. 

The House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at 
twenty-five minutes past five of the 
clock till 11 A.M. on Tuesday, the 
11th April, 1967. 
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